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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of Lady Margaret Thatcher, former Prime Minister of the United Kingdom,
who passed away in London on 8 April, 2013. Lady Thatcher was an eminent
leader of her country. We also remember her notable contributions to the evolution
of relations between India and the United Kingdom. We offer her family and the
people of the United Kingdom our heartfelt condolences.

Hon. Members, as you are aware, 74 persons reportedly lost their lives and
many more were seriously injured when a residential building under construction
collapsed in the Shil Phata area of Thane District of Maharashtra on 4 April, 2013.

Hon. Members, in another incident, 5 Indian soldiers, part of the
peacekeeping force, escorting a United Nations convoy in South Sudan were killed
in an ambush by Sudanese rebels on 9 April, 2013. Among those killed were
Lieutenant Colonel Mahipal Singh, Naib Subedar Shiv Kumar Pal, Havildar Hira
Lai, Havildar Bharat Sasmal and Sepoy Nand Kishore Joshi. The loss of lives of
these gallant officers is very tragic and unfortunate.

Hon. Members, in yet another incident, 3 persons including an eight-year
old child were killed and more than 170 injured in a bomb blast in Boston, USA
on 15 April, 2013. In this moment of grief, we stand in solidarity with the United
States and the American people. India and the United States share a common
resolve to defeat terror and prevent the recurrence of such incidents.

Hon. Members, lives have been lost and properties damaged in Iran, and
Pakistan due to recent earthquakes.

The loss of so many innocent lives in these tragedies is unfortunate and
indeed very sad. I am sure the whole House will join me in expressing our
heartfelt sympathy and concern for the families of those who lost their near and

dear ones in these tragedies.
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The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.01 hrs

The Members then stood in silence for a short while.
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11.02 hrs
REFERENCE BY THE SPEAKER

(i) Horrific incident of Gangrape in Delhi

MADAM SPEAKER: Hon. Members, even before the emotional turmoil over the
December 16, 2012 incident in which a young girl was gang raped in moving bus
in New Delhi had subsided, we are witness to another horrific incident of gang
rape of a five year old child by senseless persons in Delhi. Though Parliament has
recently passed a tougher legislation to prevent rapes, the evil has not abated and
such incidents are still on the rise throughout the country.

Law alone cannot, however, prevent such incidents. A change in the
attitude of people and society only will check such inhumane crimes against
children and women. I am sure the House would join me in condemning this

barbaric incident and pray to God for the speedy recovery of the child.
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MADAM SPEAKER: Now, Question Hour.
... (Interruptions)
11.04 hrs

At this stage, Shri Ganesh Singh, Shri Kalyan Banerjee,
Shri Ram Chandra Dome and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)

MADAM SPEAKER: Nothing will go in record.

(Interruptions) ... ~

e wEeAT ¢ Y J) Tt BT dred Bl

... (cgagm)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.05 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.

* Not recorded.

11
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12.00hrs
The Lok Sabha reassembled at Twelve of the clock.
(Madam Speaker in the Chair)
... (cgagm)
12.0 %2 hrs

At this stage Shri Kalyan Banerjee, Shri Ganesh Singh, Dr. Ram Chandra Dome
and some other hon. Members came and stood on the floor near the Table.

MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
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12.02 hrs
REFERENCES BY THE SPEAKER

World Earth Day and congratulations to Ms. Rahi Sarnobat

for winning gold medal in pistol event of the world cup
MADAM SPEAKER : Hon'ble Members, Earth Day is being observed the world
over today to generate awareness about the problems being faced by Planet Earth.
The Earth is witnessing over-exploitation of its natural resources and global
warming. As ravages of pollution and climate change manifest every day,
mankind's fight for a clean environment assumes greater urgency. The
indiscriminate use should be prevented and efforts should be made for the
judicious utilization of natural resources so as to preserve the same for future
generations. Let us, on this occasion, reiterate our pledge to protect our mother
earth and nurture nature for a better tomorrow.

Hon'ble Members, I am sure all of you will join me in conveying our
heartiest congratulations to Ms. Rahi Sarnobat for becoming the first Indian
woman shooter to secure a gold medal in the 25 Metre Sports Pistol event of the
International Shooting Sport Federation, World Cup on 5 April, 2013.

We convey our best wishes to Ms. Rahi Sarnobat for her future endeavours.

... (Interruptions)
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12.03 hrs
PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, Papers to be laid on the Table.
Shri Kodikkunnil Suresh.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): On behalf of Shri
Mallikarjun Kharge, I beg to lay on the Table a copy of the Statement (Hindi and
English versions) regarding adoption of new ILO Social Protection Floors
Recommendation, 2012 (No. 202) adopted in the 101 Session of the International
Labour Conference held in June, 2012.

(Placed in Library. See No. LT 8882/15/13)

... (Interruptions)

MADAM SPEAKER: Shrimati Jayanthi Natarajan — not present.
Item No. 5 - Shri Anand Sharma.

THE MINISTER OF COMMERCE AND INDUSTRY AND MINISTER OF
TEXTILES (SHRI ANAND SHARMA): On behalf of Shrimati D. Purandeswari,
I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of

the Office of the Controller General of Patents, Designs, Trade
Marks and Geographical Indication, Mumbai, for the year 2011-
2012, alongwith Audited Accounts.

(11)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Office of the Controller General
of Patents, Designs, Trade Marks and Geographical Indication,
Mumbai, for the year 2011-2012.
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(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library. See No. LT 8883/15/13)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKKUNNIL SURESH): I beg to lay on the Table a
copy (Hindi and English versions) of the Financial Estimates and Performance
Budget of the Employees’ State Insurance Corporation, New Delhi, for the year

2013-2014.
(Placed in Library. See No. LT 8884/15/13)

... (Interruptions)

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (DR. C.P. JOSHI):

On behalf of Shri Sarvey Satyanarayana, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under

Section 10 of the National Highways Act, 1956 :-

(1) S.0.2908(E) published in Gazette of India dated 15" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 21 (Kiratpur-Bilaspur Section) in
the State of Punjab.

(i1))  S.0.2914(E) published in Gazette of India dated 15" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 21 (Bilaspur-Ner Chowk Section)
in the State of Himachal Pradesh.

(iii) S.0.2915(E) published in Gazette of India dated 15™ December, 2012,
regarding acquisition of land for building, maintenance, management and

operation of the National Highway No. 21 (Kiratpur-Bilaspur Section) in
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(iv)

)

(vi)

(vii)

(viii)

(i)

(x)

the State of Himachal Pradesh.

S.0.2933(E) published in Gazette of India dated 19" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 22 (Ambala-Zirakpur Section) in
the State of Punjab.

S.0.2996(E) published in Gazette of India dated 22" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 21 (Kiratpur-Bilaspur Section) in
the State of Punjab.

S.O. 96(E) and S.O. 97(E) published in Gazette of India dated

8™ January, 2013, regarding acquisition of land for building, maintenance,
management and operation of different stretches of the National Highway
No. 71 (Rohtak-Jind Section) in the State of Haryana.

S.0. 138(E) published in Gazette of India dated 14" January, 2013,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 71A (Rohtak-Panipat Section) in
the State of Haryana.

S.0. 3031(E) published in Gazette of India dated 28" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 10 (Bahadurgarh-Rohtak Section)
in the State of Haryana.

S.O. 2945(E) and S.O. 2961(E) published in Gazette of India dated
19" December, 2012, regarding acquisition of land for building,
maintenance, management and operation of different stretches of the
National Highway No. 71 (including Jind Bypass) (Jind to Haryana/Punjab
Border Section) in the State of Haryana.

S.O. 102(E) published in Gazette of India dated gt January, 2013,

regarding acquisition of land for building, maintenance, management and

operation of the National Highway No. 71 (including Jind bypass Section)
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(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xvii1)

(Haryana/Punjab Border to Jind Section) in the State of Haryana.
S.O. 111(E) published in Gazette of India dated | anuary, 2013,

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 71A (Rohtak-Panipat Section) in
the State of Haryana.
S.0.3056(E) published in Gazette of India dated 28" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 1 (Panipat-Jallandhar Section) in
the State of Haryana.
S.0.2910(E) published in Gazette of India dated 15" December, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 71 (Rohtak-Bawal Section) in the
State of Haryana.
S.0.2983(E) published in Gazette of India dated 22™ December, 2012,
making certain amendments in the Notification No. S.O. 1713(E) dated 13™
July, 2009.
S.0.2935(E) published in Gazette of India dated 19™ December, 2012,
making certain amendments in the Notification No. S.0. 634(E) dated 25

March, 2011.
S.0.1348(E) published in Gazette of India dated 15™ June, 2012,

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8 (Ahmedabad-Vadodara Section)
in the State of Gujarat.

S.0.1336(E) published in Gazette of India dated 15" June, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8 (Ahmedabad-Vadodara Section)
in the State of Gujarat.

S.0.559(E) published in Gazette of India dated 22™ March, 2012,
regarding acquisition of land for building, maintenance, management and

operation of the National Highway No. 8A (Samakhiyali-Gandhidham
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(xix)

(xx)

(xx1)

(xxi1)

(xxiii)

(xx1v)

(xxv)

Section) in the State of Gujarat.
S.0.2546(E) published in Gazette of India dated 22" October, 2012,

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 6 (Amravati-Maharashtra/Gujarat
Border Section) in the State of Maharashtra.

S.0.2784(E) published in Gazette of India dated 14™ December, 2011,
regarding acquisition of land for building, maintenance, management and

operation of the National Highway No. 6 in the State of Gujarat.

S.0.2331(E) published in Gazette of India dated 28" September, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0.2203(E) published in Gazette of India dated 18™ September, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0.128(E) published in Gazette of India dated 20" January, 2012,
regarding  acquisition of land  for  building, maintenance,
management and operation of the National Highway No. 8D (Junagadh
Section) in the State of Gujarat.

S.0.2390(E) published in Gazette of India dated 15™ October, 2011,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0.536(E) published in Gazette of India dated 22™ March, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.
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(xxvi)

(xxvii)

S.0.941(E) published in Gazette of India dated 30™ April, 2012, regarding
acquisition of land for building, maintenance, management and operation
of proposed Vadodara-Mumbai Expressway (Vadodara-Mumbai Section)
in the State of Gujarat.

S.0.2629(E) published in Gazette of India dated 25™ November, 2011,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(xxviii) S.O. 530(E) published in Gazette of India dated 22" March, 2012,

(xxi1x)

(xxx)

(xxx1)

(xxxii)

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0. 1904(E) published in Gazette of India dated 21% August, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0. 1892(E) published in Gazette of India dated 17" August, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

S.0. 2123(E) published in Gazette of India dated 8" September, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8D (Junagadh Section) in the State
of Gujarat.

S.0. 2582(E) published in Gazette of India dated 29" October, 2012,
regarding acquisition of land for building, maintenance, management and

operation of the National Highway No. 8E (Junagadh Section) in the State



22.04.2013 20

of Gujarat.

(xxxiii) S.0. 614(E) published in Gazette of India dated 27" March, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(xxxiv) S.0. 420(E) published in Gazette of India dated 14™ March, 2012,
regarding acquisition of land for building, maintenance, management and

operation of the National Highway No. 8 (Ahmedabad-Vadodara
Section) in the State of Gujarat.

(xxxv) S.0. 2250(E) published in Gazette of India dated 20" September, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(xxxvi) S.0. 549(E) published in Gazette of India dated 22" March, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.

(xxxvii) S.0. 744(E) published in Gazette of India dated 4™ April, 2012, regarding
acquisition of land for building, maintenance, management and operation

of the National Highway No. 6 in the State of Gujarat.
(xxxviil) S.0. 1183(E) published in Gazette of India dated 24™ May, 2012,

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

(xxxix) S.0O. 2255(E) published in Gazette of India dated 20" September, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP
Border Section) in the State of Gujarat.
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(x)

(xli)

(xlii)

(xliii)

(xliv)

(x1v)

(xIvi)

S.0. 2072(E) published in Gazette of India dated 7" September, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8 (Ahmedabad-Vadodara Section)
in the State of Gujarat.

S.0. 2711(E) published in Gazette of India dated 10™ November, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 1869(E) published in Gazette of India dated 17" August, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 2629(E) published in Gazette of India dated 30"™ October, 2012,
making certain amendments in the Notification No. S.O. 1122(E) dated 18"
May, 2011.

S.O. 421(E) published in Gazette of India dated 14™ March, 2012,

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8 (Ahmedabad-Vadodara Section)
in the State of Gujarat.

S.0. 2629(E) published in Gazette of India dated 25™ November, 2011,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 1970(E) published in Gazette of India dated 25™ August, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8D (Junagadh Section) in the State
of Gujarat.

(xlvii) S.0. 552(E) published in Gazette of India dated 22" March, 2012,

regarding acquisition of land for building, maintenance, management and
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operation of the National Highway No. 8 (Surat-Dahisar Section) in the
State of Gujarat.

(xlviii) S.O. 2504(E) published in Gazette of India dated 4™ November, 2011,

(x1ix)

M

(1)

(lii)

(liii)

(liv)

regarding acquisition of land for building, maintenance, management and
operation of proposed Vadodara-Mumbai Expressway (Vadodara-Mumbai

Section) in the State of Gujarat.
S.0. 2457(E) published in Gazette of India dated 28" October, 2011,

regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 59 (Ahmedabad-Gujarat/MP Border
Section) in the State of Gujarat.

S.0. 2236(E) published in Gazette of India dated 20" September, 2012,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of the
National Highway No. 8E (Bhavnagar-Pipavav-Veraval Section) in the
State of Gujarat.

S.0. 2256(E) published in Gazette of India dated 20" September, 2012,
authorising the Officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of the
National Highway No. 8 (Ratanpur-Ahmedabad Section) in the State of

Gujarat.

S.0. 1775(E) to S.O. 1779(E) published in Gazette of India dated 9"
August, 2012, regarding acquisition of land for building, maintenance,
management and operation of different stretches of the National Highway
No. 75E (Sidhi-Singrauli) in the State of Madhya Pradesh.

S.0. 2026(E) and S.0. 2027(E) published in Gazette of India dated 4™
September, 2012, regarding acquisition of land for building, maintenance,
management and operation of different stretches of the National Highway
No. 7 (Rewa-Hanumana Section) in the State of Madhya Pradesh.

S.0. 1710(E) published in Gazette of India dated 26" July, 2012, making
certain amendments in the Notification No. S.0. 247(E) dated 8" February,
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(Iv)

(Ivi)

(Ivii)

(Iviii)

(lix)

(Ix)

(Ixi)

(Ixii)

2012.

S.0. 409(E) published in Gazette of India dated 13" March, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 45B, in
the State of Tamil Nadu.

S.0. 635(E) published in Gazette of India dated 29" March, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 6, in the
State of West Bengal.

S.0. 819(E) published in Gazette of India dated 13™ April, 2012, making
certain amendments in the Notification No. S.0O. 2096(E) dated 19"
September, 2011.

S.0. 834(E) published in Gazette of India dated 17" April, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 4, in the State of

Karnataka.

S.0. 987(E) published in Gazette of India dated 1% May, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 7, in the State of
Tamil Nadu.

S.0. 1060(E) published in Gazette of India dated 12" May, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 215, in the State

of Orissa.

S.0. 1061(E) published in Gazette of India dated 12" May, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 28, in the State of
Bihar.

S.0. 1124(E) published in Gazette of India dated 16" May, 2012, regarding

collection of fees from the mechanical vehicles for the use of various
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sections, mentioned therein, of the National Highway No. 5, in the State of
Andhra Pradesh.

(Ixiii) S.O. 1154(E) published in Gazette of India dated 22" May, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 28, in the State of
Uttar Pradesh.

(Ixiv) S.0. 1266(E) published in Gazette of India dated 1% June, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 5, in the State of
Andhra Pradesh.

(Ixv) S.0. 1267(E) published in Gazette of India dated 1% June, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 60, in the States

of West Bengal and Orissa.
(Ixvi) S.O. 1299(E) published in Gazette of India dated 6™ June, 2012, regarding

collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 9, in the State of
Andhra Pradesh.

(Ixvii) S.0. 1321(E) published in Gazette of India dated 11" June, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 5, in the State of
Tamil Nadu.

(Ixviii) S.O. 1388(E) published in Gazette of India dated 20" June, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 18, in the
State of Andhra Pradesh.

(Ixix) S.0. 1592(E) published in Gazette of India dated 16™ June, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 4, in the State of

Karnataka.
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(Ixx) S.0. 1610(E) published in Gazette of India dated 19" July, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 6, in the State of
Mabharashtra.

(Ixxi) S.O. 1709(E) published in Gazette of India dated 26" July, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 5, in the State of
Andhra Pradesh.

(Ixxii) S.0. 1711(E) published in Gazette of India dated 26™ July, 2012, regarding
collection of fees from the mechanical vehicles for the use of various

sections, mentioned therein, of the National Highway No. 5, in the State of
Andhra Pradesh.

(Ixxiii) S.O. 1712(E) published in Gazette of India dated 26" July, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 5, in the State of
Andhra Pradesh.

(Ixxiv) S.O. 1714(E) published in Gazette of India dated 26" July, 2012, regarding
collection of fees from the mechanical vehicles for the use of various
sections, mentioned therein, of the National Highway No. 8, in the State of
Rajasthan.

(Ixxv) S.0. 1743(E) published in Gazette of India dated 6™ August, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 28, in the
State of Uttar Pradesh.

(Ixxvi) S.O. 1768(E) published in Gazette of India dated 8" August, 2012,
regarding collection of fees from the mechanical vehicles for the use of

various sections, mentioned therein, of the National Highway No. 5, in the
State of Andhra Pradesh.
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(Ixxvii) S.0. 2048(E) published in Gazette of India dated 6™ September, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 24, in the
State of Uttar Pradesh.

(Ixxviii) S.O. 2169(E) published in Gazette of India dated 13" September, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 5, in the
State of Andhra Pradesh.

(Ixxix) S.0. 2170(E) published in Gazette of India dated 13™ September, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 5, in the
State of Andhra Pradesh.

(Ixxx) S.0. 2171(E) published in Gazette of India dated 13" September, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 7, in the
State of Andhra Pradesh.

(Ixxxi) S.O. 2624(E) published in Gazette of India dated 30™ October, 2012,
regarding collection of fees from the mechanical vehicles for the use of

various sections, mentioned therein, of the National Highway No. 28, in the
State of Uttar Pradesh.

(Ixxxii) S.0. 2706(E) published in Gazette of India dated 9" November, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 25, in the
State of Uttar Pradesh.

(Ixxxiii) S.0. 2753(E) published in Gazette of India dated 21 November, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 2, in the
State of Uttar Pradesh.
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(Ixxxiv) S.0. 2764(E) published in Gazette of India dated 22 November, 2012,
regarding collection of fees from the mechanical vehicles for the use of
various sections, mentioned therein, of the National Highway No. 2, in the
State of Uttar Pradesh.

(Ixxxv) S.0O. 422(E) published in Gazette of India dated 14™ March, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8 (Ahmedabad-Vadodara Section)

in the State of Gujarat.

(Ixxxvi) S.0. 1487(E) published in Gazette of India dated 4™ July, 2012, regarding
acquisition of land for building, maintenance, management and operation
of the National Highway No. 8 (Ahmedabad-Vadodara Section) in the State
of Gujarat.

(Ixxxvii) S.O. 2474(E) published in Gazette of India dated 13™ October, 2012,
regarding acquisition of land for building, maintenance, management and
operation of the National Highway No. 8 (Ratanpur to Ahmedabad Section)
in the State of Gujarat.

(2)  Three statements (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (lii) to (Ixxxiv) of (1) above.
(Placed in Library. See No. LT 8885/15/13)

... (Interruptions)
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12.03 Vi hrs

STANDING COMMITTEE ON FINANCE
67™ to 71° Reports

SHRI YASHWANT SINHA (HAZARIBAGH): I beg to present the following

Reports (Hindi and English versions) of the Standing Committee on Finance

(2012 ~13):-

(1

)

3)

4

)

Sixty-seventh Report on Demands for Grants (2013-14) of the Ministry of
Finance (Departments of Economic Affairs, Expenditure, Financial

Services and Disinvestment).

Sixty-eighth Report on Demands for Grants (2013-14) of the Ministry of

Finance (Department of Revenue).

Sixty-ninth Report on Demands for Grants (2013-14) of the Ministry of
Planning.

Seventieth Report on Demands for Grants (2013-14) of the Ministry of

Statistics and Programme Implementation.

Seventy-first Report on Demands for Grants (2013-14) of the
Ministry of Corporate Affairs.

... (Interruptions)
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12.03 ' hrs
STANDING COMMITTEE ON RAILWAYS
17" to 20™ Reports

SHRI T.R. BAALU (SRIPERUMBUDUR): 1 beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Railways:-

(1)  Seventeenth Report on Action Taken by the Government on the
Recommendations/Observations contained in the 14th Report of the
Standing Committee on Railways (Fifteenth Lok Sabha) on ‘Demands for
Grants - 2012-13 of the Ministry of Railways’.

(2)  Eighteenth Report on Action Taken by the Government on the
Recommendations/Observations contained in the 15th Report of the
Standing Committee on Railways (Fifteenth Lok Sabha) on ‘New
Catering Policy - 2010 of Indian Railways’.

(3)  Nineteenth Report on the subject ‘Passenger Amenities and Passenger
Safety in Indian Railways’.

(4) Twentieth Report on ‘Demands for Grants- 2013-14 of the Ministry of

Railways’.

... (Interruptions)
MADAM SPEAKER: Now, the hon. Home Minister.
THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE):
Madam Speaker, I would like to make a Statement regarding the rape of a minor
child in Delhi and also a Statement regarding the Bangalore Bomb Blast.
MADAM SPEAKER: You can lay your Statements.

... (Interruptions)
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12.04 hrs
STATEMENTS BY MINISTER

(i) Incident relating to rape of minor child in Delhi.”

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE):
Madam, I beg to lay the following Statement on the Table of the House.

On 15™ April, 2013 a five year old girl child was reported missing at Police
Station-Gandhinagar in East District. A case FIR No. 146/13 was registered u/s
363 IPC the same evening at 10 p.m.

The Police started searching and conducting raids in the East District area.
In the early hours of 17" April, 2013 the mother of the girl heard the weeping
sound of the child on the ground floor of the same house where her parents lived
on the first floor. The ground floor was found locked from outside. The Police was
then informed. The Police broke open the door and recovered the child.

The girl was rushed to Swami Dayanand Hospital, which was the nearest
hospital, where the Medico Legal Case (MLC) examination was conducted. The
preliminary MLC confirms sexual assault of the brutal kind.

Accordingly, Section 342, 366A, 376A, 307 IPC and 5(M), 6 POCSO
(Protection of Children from Sexual Offences) Act were added in the FIR.

Her condition was reported to be stable after an operation conducted in
Swami Dayanand Hospital on 18" April, 2013. She was later shifted to AIIMS in
the evening of 19™ April, 2013 for better treatment where she has undergone
another operation and presently her condition is reported to be stable.

In the meantime, on 19" April, 2013 some protesters were holding
demonstration at the Dayanand Hospital where the Minister concerned of Delhi
Government was visiting to enquire about the health of the child alongwith the
local MP. Few protesters tried to break through the police cordon around the

hospital in order to enter the premises.

* Laid on the Table and also placed in Library. See No. LT . 8885A/15/13



22.04.2013 31

One ACP rank officer was seen on camera slapping one of the lady
protesters. The said ACP, Shri B.S. Ahlawat has been placed under suspension
with immediate effect.

A Departmental Enquiry shall be conducted by an Officer to be appointed
by the GNCT of Delhi. Taking further note of the lapses in the investigation, the
S.H.O. and the IO have been placed under suspension. The Joint CP (Vigilance)
has been asked to conduct an enquiry. The Jt. C.P. (Vigilance) shall also enquire
into the allegation that the local police paid some money to the father of the victim
to hush up the case.

Meanwhile, the accused has been arrested in the night of 19" April, 2013
from Muzaffarpur District of Bihar. He was brought to Delhi on 20™ April, 2013
and is presently under judicial custody. Medical Examination of the accused has
also been conducted for DNA testing. In a further development another co-accused
has been arrested late last night from Lakhisarai District of Bihar. Further
investigation is on. Such incidents have been reported from other parts of country

also.

... (Interruptions)
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12.04 ' hrs

(ii) Bomb Blast at Banglore”
THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE):
Madam, I beg to lay the following Statement on the Table of the House.

On 17.04.2013 a blast took place at about 10.15 AM in front of House
No.74, Sai Nilaya Temple Street, Malleswaram, Bangalore-74 at about 120 feet
North of the State BJP office. Since the nomination process for forthcoming
Assembly Election was underway, the BJP office was being visited by large
number of persons including the Chief Minister. A number of vehicles were also
parked near the office building.

2. Preliminary investigations revealed that an IED on a parked motor cycle caused
the explosion. No casualty was reported in the blast. However, 16 persons were
injured including 11 police personnel. All the injured were admitted to nearby
K.C. General Hospital and NIMHANS Hospital and Mallige Hospital. The blast
and resultant fire caused extensive damage to three cars and three two wheelers
which were parked next to the motor cycle. A Karnataka State Reserve Police Van
and eight other four wheelers were also partially damaged because of the blast.

3. The State Police immediately rushed to the place of occurrence and cordoned
off the area. NIA and NSG teams were also rushed to the scene of occurrence to
assist the State Police in investigation. Forensic teams from CFSL Hyderabad and
Karnataka State FSL jointly processed the crime scene along with NIA and NSG.
The FSL experts opined that explosive materials used could be nitrate compounds.
CCTYV footage collected from the entry exit routes, toll tax gates, apartments,
traffic junctions, temples and BJP office are being analyzed to locate the culprits.
Around 50 eye witnesses' statements have been recorded and nearly 80 material

objects processed from the crime scene to gather the evidence. An award of Rs. 5

* Laid on the Table and also placed in Library. See No. LT 8885A/15/13
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Lakh has been announced by the Karnataka Police for anyone giving useful and
credible information on the terror incident. Extensive searches are being
conducted all over the city. A round the clock control room has also been
established by State Police to gather information from public.

4. A case has been registered in Vyalikaval Police Station vide crime
No.0118/2013 dated 17.04.2013 under section 121(A), 120(B), 121,123,201,435,
307,332 of IPC, 3,4,5,6 of Explosive Substances Act, 1908, Section 3 and 4 of
Prevention of Damage of Public property Act and section, 3,10,11,13,
16,17,18,19, and 20 of Unlawful Activities Prevention Act, 1967. The Karnataka
Police is investigating the case.

3. We also need to strengthen the intelligence set up of the States. We have
been advising the states on this, but we have not seen much progress. We are
trying to strengthen the humint component in our Intelligence Agencies. That will
start yielding results. We also need to quickly put the NCTC in place. We have
now a revised formulation of NCTC which takes care of the objections of the
states.

6. We need to have tighter checks on explosives. MHA took the initiative
and worked with the DIPP to put the Ammonium Nitrate rules in place. Now we
are working with them and the NISG to put an explosives tracking system in
place. But the problems will remain till the District Magistrates and
Superintendents of Police have the stocks and consumption of the licensed
explosives users checked more often and more stringently.

7. As I have stated above, the NIA, NSG, IB and the CFSL, are assisting the

State Police, who are investigating the case.

.. (Interruptions)EI
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12.05 hrs

ELECTION TO COMMITTEE
Indian Council of Medical Research

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): I beg to move the following -

“That in pursuance of sub-rule (18) of rule 15 and sub-rule (2) of rule 18 of
the Rules, Regulations and Bye-Laws of Indian Council of Medical
Research, New Delhi, the members of this House do proceed to elect, in
such manner as the Speaker may direct, one member from amongst
themselves to serve as a member of the Governing Body of the Indian
Council of Medical Research, New Delhi vice Dr. (Smt.) Kruparani Killi,
appointed as Minister, subject to the other provisions of the said Rules.”

MADAM SPEAKER: The question is:

“That in pursuance of sub-rule (18) of rule 15 and sub-rule (2) of rule 18 of
the Rules, Regulations and Bye-Laws of Indian Council of Medical
Research, New Delhi, the members of this House do proceed to elect, in
such manner as the Speaker may direct, one member from amongst
themselves to serve as a member of the Governing Body of the Indian
Council of Medical Research, New Delhi vice Dr. (Smt.) Kruparani Killi,
appointed as Minister, subject to the other provisions of the said Rules.”

The motion was adopted.

... (Interruptions)
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12.06 hrs
GOVERNMENT BILLS - Introduced
(i) Biotechnology Regulatory Authority of India Bill, 2013"

MADAM SPEAKER: Item No. 11, Shri S. Jaipal Reddy.
THE MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF
EARTH SCIENCES (SHRI S. JAIPAL REDDY): Madam I beg to move for leave
to introduce a Bill to promote the safe use of modern biotechnology by enhancing
the effectiveness and efficiency of regulatory procedures and provide for
establishment of the Biotechnology Regulatory Authority of India to regulate the
research, transport, import, manufacture and use of organisms and products of
modern biotechnology and for matters connected therewith or incidental
thereto .... (Interruptions)
MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA (BANKURA): Madam, I rise to oppose the
introduction of Biotechnology Regulatory Authority of India Bill, 2013 on the
following grounds.... (Interruptions)
MADAM SPEAKER: Hon. Members, please go back to your seat. Your leader is
speaking, now

... (Interruptions)
SHRI BASU DEB ACHARIA : Madam, how the Biotechnology Department,
which is the promoter Department, can be the regulator? Recently, the Standing
Committee on Agriculture in its Report on Genetically Modified Foods and Crops,
recommended that there should be a non-incumbency Regulatory Authority. By
not implementing this recommendation, now, in order to help the multinational

companies, who were to come and join our agricultural sector, the Government is

* Published in the Gazette of India, Extraordinary, Part-II, Section 2, dated 22.04.2013
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bringing a Bill to regulate the Biotechnology mainly in the field of agriculture...

(Interruptions)

Instead of being pro-industry, the Biotechnology Regulatory Authority Bill
should be a comprehensive bio-safety regulation to ensure bio-safety, bio-diversity,
human and livestock health safety, environment protection etc., ideally be brought
by the Ministry of Environment and Forests or as an alternative, through joint
efforts of the Ministry of Health and Family Welfare and the Ministry of
Agriculture.... (Interruptions)

This proposed Bill is not sync with the Biodiversity Act and the protection
of Plant Varieties and Farmers’ Rights Act.

The proposed Bill is not in consonance with various international protocols
and conventions on bio-safety, bio-diversity, environment, human rights, etc., to
which India is a signatory... (Interruptions)

MADAM SPEAKER: Okay. You have made your point.

Yes, Mr. Minister, now.

SHRI S. JAIPAL REDDY: Madam, the objection raised by Shri Basu Deb
Acharia is untenable. Parliament is fully competent to give shape to the
International Treaty. The Government of India is a party to the United Nations
Conventions on Biological Diversity signed at Rio de Janeiro and Cartagena.

Therefore, the point of order or objection raised by Achariaji is untenable.
It is done within the legislative competence of the Parliament of India. So, I stand
by my Bill.... (Interruptions)

MADAM SPEAKER: Now, the question is:

“That the leave be granted to introduce a Bill to promote the safe use
of modern biotechnology by enhancing the effectiveness and
efficiency of regulatory procedures and provide for establishment of
the Biotechnology Regulatory Authority of India to regulate the
research, transport, import, manufacture and use of organisms and
products of modern biotechnology and for matters connected
therewith or incidental thereto.”
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The motion was adopted.

MADAM SPEKAER: The Minister may now introduce the Bill.
SHRI S. JAIPAL REDDY: Madam, I introduce” the Bill.

* Introduced with recommendation of the President.

37
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12.09 hrs
(ii) Regional Rural Banks (Amendment) Bill, 2013"

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Madam, on behalf of my senior colleague, Shri P.
Chidambaram, I beg to move for leave to introduce a Bill further to amend the
Regional Rural Banks Act, 1976.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Regional Rural Banks Act, 1976.”
The motion was adopted.

MADAM SPEAKER: The Minister may now introduce the Bill.
SHRI NAMO NARAIN MEENA: Madam, I introduce™ the Bill.

... (Interruptions)

MADAM SPEAKER: What is this going on?
([nterruptions)El

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.10 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.

" Published in the Gazette of India. Extraordinary, Part-II Section 2, dated 22.04.2013
** Introduced with recommendation of the President.
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
14.0 %4 hrs

At this stage, Shri Ganesh Singh, Shri Kalyan Banerjee, Shri Ram Chandra Dome
and some other hon. Members came and stood on the floor near the Table.

... (Interruptions)
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14.0 %> hrs
MATTERS UNDER RULE 377 *

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members, who have been permitted to raise
Matters under Rule 377 today and are desirous of laying them, may personally
hand over slips at the Table of the House immediately. Only those matters shall
be treated as laid for which slips have been received at the Table within the
stipulated time. The rest will be treated as lapsed.

... (Interruptions)

(i)Need to take welfare measures in the interests of
fishermen community in Andhra Pradesh

SHRI RAJAIAH SIRICILLA (WARANGAL): I would like to draw the attention
of the Government regarding the dire need for the overall welfare of fishermen
community not only in my Warangal Parliamentary Constituency but also in entire
Andhra Pradesh. India is dependent on agriculture as a major source of livelihood.
To meet the growing demand of food, it has become necessary to catch the
water/sea fishes. The Gangaputhra Community in Andhra Pradesh is engaged in
this risky profession. The Modern Fishing Stalls which are proposed to be
installed by Fisheries Department and State Fishermen Co-Operative Society
federation should be given only to unemployed fishermen and women. Half of the
total vacancies proposed to be made in Mandal, District and Revenue Divisions in
the concerned Department of the State should be filled-in by family members of
the deceased fishermen community. Old age pensions should be granted to the
fishermen and women who are above 60 years. The boating facilities should be
given only to unemployed fishermen in major reservoirs which are declared as

tourist places like Ramappa , Pakala , Laknavaram , Badrakali , Waddepally etc. A

* Treated as laid on the Table
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separate college for the development of Pisciculture should be established in
Warangal District particularly for fresh water fishes. Fishermen who depend only
on fishing and have lost their profession due to urbanization and abolishment of
ponds and tank should be allotted the housing plots or the residing facilities in
such places of abandoned tanks and ponds. Hostel facility and special financial
scholarship support should be given to the fishermen students below poverty line

in Warangal district, Andhra Pradesh.
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(i1) Need to establish an Agriculture University in Tiruvannamalai district in
Tamil Nadu

SHRI M. KRISHNASSWAMY (ARANI): I would like to draw the attention of
the Government regarding the dire need to establish an agriculture university in
Tiruvannamalai District in Tamil Nadu.

As the Government is well aware Tiruvannamalai District is basically an
agricultural hub and consists only villages in the entire District. Tiruvannamalai
District is also industrially backward and receives inadequate attention from the
Government on agricultural related activities. More than 15 lakhs depend on
agriculture in Tiruvannamalai District. Most of the farmers cultivate paddy and
sugarcane in the district. Despite the District is famous for agricultural activities,
not even a single Agriculture University has been set up. During my frequent
visits to the District, the local farmers and their dependent communities implored
me to take immediate measures to establish an agriculture university in
Tiruvannamalai District to support and encourage the farming activities at various
levels. I also hope that if an agriculture university is set up here, it will immensely
benefit the local people besides the surrounding four districts which are also
agriculture-based.

I, therefore, request the Hon’ble Minister for Agriculture to kindly look
into the matter and initiate necessary immediate steps to establish an agriculture

university in Tiruvannamalai District in Tamil Nadu.
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(ii1) Need to include Bhojpuri language in
the Eighth Schedule of the Constitution
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(iv) Need to set up a Mini Passport Seva Kendra in Karimnagar,
Andhra Pradesh

SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the Government regarding the dire need to start the Mini Passport
Seva Kendra (PSK) in Karimnagar, Andhra Pradesh.

In this regard, I would like to state that in the year 2010, consequent upon
my meeting with the then Hon’ble Minister for External Affairs, he was kind
enough and promised to establish PSK in Karimnagar by shifting one of the three
PSKs earmarked to be set up in Hyderabad. Later , the Hon’ble Minister has stated
that since the number and locations of the PSKs were approved by the Union
Cabinet, the location of any PSK in Andhra Pradesh cannot be altered. It was later
decided to set up a Mini Processing Centre in Karimnagar. Later, the officials of
Ministry of External Affairs visited Karimnagar and finalised the rented
building for this purpose and also sanctioned necessary funds for carrying out
refurbishing work (civil & electrical) in H.No.5-2-56, situated at Fatehpura,
Karimnagar and also sanctioned the rent amount for a period of three years. The
works were carried out by the Municipal Corporation of Karimnagar recently, i.e.
15th April, 2013 within the time frame specified for it. Now, it is time to take
over the building by the External Affairs Ministry to start the operations. I,
therefore, request the Hon’ble Minister for External Affairs to take over the
building in Karimnagar and to open the Mini Passport Seva Kendra to cater to the
needs of the people of my Constituency and adjoining districts ~ without any

further delay.
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(v) Need to take steps for inclusion of Veerashaiva/Linga Balijas community
of Andhra Pradesh in the Central list of Other Backward Classes

SHRI SURESH KUMAR SHETKAR (ZAHEERABAD): I would like to draw the
attention of the Government regarding the request for Inclusion of Veerashaiva
Lingayats/Linga Balijas of Andhra Pradesh in the Central List of OBC. I would
like to state that the Veerashaiva Lingayats of A.P. have filed representation
before the National Commission for Backward Classes (NCBC), New Delhi for
inclusion of Veerashaiva Lingayats/Linga Balijas in the Central List of OBCs
(NCBC). During the last hearing held on 6.2.2002, they have impressed upon the
Commission to include this community in Central OBCs list. The State
Committtee of BC Welfare Association did not raise objection, and further
recommended for inclusion of Veerashaiva Lingayats/Linga Balijas in the Central
List and to give educational benefits. However, as this community was not
included in the A.P. State Commission, they were informed during the said
hearing to approach the National Commission only after inclusion of their
community in the State List. Later, the A.P. State Commission for BCs after due
process has recommended to the State Government for inclusion of this
community in the list of BCs of A.P. and accordingly, the State Government had
included Veerashaiva Lingayats/Linga Balijas in the list of BCs.

As suggested by NCBC on earlier hearing this community, accordingly,
submitted a representation on 18.8.2010 to include this community in the Central
List of BCs. To their surprise, they were supplied with the letter dated 6.2.2012
from NCBC informing the community that the representation for inclusion of
Veerashaiva Lingayats in the Central OBC List cannot be considered as the
request was already rejected on 4.7.2002. I state that the enquiry held on 6.2.2002
at Hyderabad for inclusion of this community in the Central OBC list was

inconclusive and their representation was kept in abeyance as this community was
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not included in the State List of BCs by that time. Hence, the authorities ought not
to have rejected their representation.

In view of the above facts and circumstances, I earnestly request the
Hon’ble Minister for Social Justice & Empowerment to recommend for inclusion
of Veerashaiva Lingayats/Linga Balijas of Andhra Pradesh in the Central List of
OBCs.
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(vi)Need to upgrade Liquid Propulsion Systems Centre, Mahendragiri in
Tamil Nadu as a separate Centre

SHRI S.S. RAMASUBBU (TIRUNELVELI): Liquid Propulsion Systems Centre
(LPSC) situated at Mehendragiri in Tirunelveli District, Tamil Nadu, is a
constituent unit of Indian Space Research Organisation (ISRO) which was started
during 1984. It is one of the important units in the Indian Space activity as it
contributes in major way for systems development, assembly, integration and
testing of Liquid and Cryogenic Rocket Stages and High Altitude Testing of

Satellite Propulsion systems and various other activities.

The present strength of LPSC, Mahendragiri is about 550 which includes
senior scientists, technicians, administrative and supporting staff. It was
established 25 years ago and it carries out major developmental activities.
However, its Head Office and control is still in Valiamala which is located near
Thiruvananthapuram in Kerala. Thiruvananthapuram in Kerala is already having
VSSC and other small units Viz., TERLS, IISU besides APP in Alwaye. Another
neighbouring State of Karnataka is having ISAC, ISTRAC Units in Bangalore

and Master Control in Hassan.

LPSC, Mahendragiri is the only unit established under ISRO in Tamil
Nadu. It is pertinent to mention here that various units under ISRO having even
250 employees or less are made as a separate centre. However, the LPSC,
Mahendragiri has not yet been considered so far which has enough reason to be
upgraded into a separate centre.

Keeping in view of the above, I urge upon the Union Government to kindly
upgrade Liquid Propulsion systems Centre (LPSC), Mahendragiri as a separate
centre empowered with all administrative powers having Headquarters in Tamil

Nadu.



22.04.2013 48

(vii)Need to review the recommendations of the Shyamla Gopinath
Committee for Comprehensive Review of Mahila Pradhan Kshetriya Bachat
Yojana

SHRI K. P. DHANAPALAN (CHALAKUDY): Mahila Pradhan Kshetriya
Bachat Yojana (MPKBY) is a saving scheme targeted at the poor and deprived
and launched in 1970s by the then Prime Minister Late Smt. Indira Gandhi to
develop the habits of small savings among the housewives and the weaker section
of the society. The scheme has provided employment to lakhs of unemployed
women from the weaker section of the society. So far the scheme had been
successful since it could develop a habit of small saving among the rural and
unprivileged and could collect a huge amount of money for the government as
small deposits and savings. However it is understood that the Government has
recently received a report of the Committee headed by Ms Shyamala Gopinath
which recommends a number of reforms including slashing the commission of the
Mahila Pradhan Agents. The recommendations if accepted is likely to defeat the
object and purpose of the scheme and will seriously affect the success of the

scheme.

Under these circumstances, I would urge the Government to review the
recommendations of the Shyamala Gopinath Committee and reject the proposal

which is against the spirit of the scheme.
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(viil)) Need to extend the time-limit for repayment of interest free
agriculture loan by farmers

#it st g (@ier): # 39 91d 31 IR & e arsdr § 5 WReR gR1 fBam &1 th
ARI WY & RO Bl AT JorT hAT 83T & 3R ST YIa fa<iia v &1 FH1fe | qd R
fean Sy | ¥E faxia ay 31 @ @1 qHIw BT © | 98 e el & fory agd & oreet ® |
e oo Well W Well-arS!t B B MY U o WU BT 0T ol & SR 01 & Bfed|
W gY AT HETd AT § | JFRER 3R Taw=R H dg M drell Bl Sefary & deald &
DR ATE D d1G B Ubdl & | U18: 3 DT YA HEMT &1 S D qG A Gebail & 3R Il
fHET STl HH BT PIC Ul & | HIed & I8 W B DI IR § 999 & ol $& 7
T S ¥ RS HRU IR Th ARG KO R @S qad e @ T8 e urar g
HfP TN BAA BT JGBY 8 (A AT FT DI Gl a1 H |9 & Ul g U9 fpae
AE W g4 AU B B A8l UH b BRI HIC T8l U § | AG ASN D qIG IADT AT
& TSl 7

WHR A AR 8 [ PR IWe fHAMT P U oIRI & TSR U1 bl YA
PR BT AT WA HEAT I g1 o1 Aoy Dy [P a1 ol HEAT #
TR AT K0T BT YA B G |
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(ix) Need to develop places of religious and cultural importance in Santhal

Pargana of Jharkhand as tourist destinations

SHRI NISHIKANT DUBEY (GODDA): The problems of Santhal Pargana of

Jharkhand can only be solved through comprehensive plan of action where special

emphasis on development of the basic infrastructure is needed to be given utmost

importance. To achieve this objective, the development of culturally known

places having good tourist potential is needed to be given priority and developed

to the international standards. I request the Government of India for the inclusion

of following 14 important places of Santhal Pargana (Old Aang Pradesh) area in

the map of Rural, Religious and Cultural tourism:

8.

9.

. Deoghar

Karangadhi at Bhagalpur

. Basukinath

Parasnath

Mandar Mountain

. Vikramsila

Champapuri
Tarapith

Trikut Mountain

10. Sultangan;

11. Bateshwar Sthan

12. Maluti

13. Sahibganj Fossils

14. Tapovan
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(x) Need to construct railway lines on Sardarsahar-Hanumangarh, Sikar-
Norwa, Bhiwani-Loharu-Pilani-Churu, Churu-Taranagar-Nohar, Suratgarh-
Sardarsahar-Taranagar-Sadulpur routes under North Western Railway

2t ¥ Rig wxat (F): ol Yol goiel H ST-ufeeas Yofd § AReRUER A ggdr e, b
ARAT, R ATERe- U -g%, g dRMIR-AIR,  JRAT6-IRERAE-ARMR-AGAR, T8 X
TS Slel & [0 & A §Y U | §7 FAeI0 BT Hr W) Ul 81 gl &, olfh U
TS X AT ST DI WIHH SR T&l DI TS 2 | 9 &F YA oAlgai 4§ dfad & | 991 4
TSB! HT BT & 2

T WBHR A AN & b Afder I A AW W Y A8 S B Q¥ SR DR
SEGICARNER I RCA R I

(xi) Need to set up a National Institute of Communicable Diseases
in Ahmedabad, Gujarat

3. fhlic JHonWE Wil (JEWeEe ufEEwE): H ORI W TREd SREICIE 3%
DRIAdbae oS @1 wuer & fofg (deT &xar § | JoRd ¥ qR-aR = R &
Heh™HD T A I AN JIad B & | U4 WA M b e Ud SuER g Ul '
3Th T T SIS DI WUAT S & | TORIT WRBR - DI RN & WK ARBR DI
Ao IR AT 8, AR 9 SRERd ®I SR A T ©

ToRIT § U s A o aidgwr araea, @t < v Uw, guresfed-dt, @ier,
AR WA ST SHerdl dHRAT IR-GR Berdl & | U Seierdn dWiiRal o1 3w o=
3R oM & foy iR I ofdNed &) TaRel Jfdd ol © | Jorid # Ui deiat aR-

IR Bl 8, SAY IMBAGEE H T ST A DIRJFdbad SO (THMSS) Bl

RATYAT 3" DI A0 |
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(xii) Need for inclusion of Sagar district of Madhya Pradesh
under backward Regions Grant Fund Programme

M yos e (WR): 920 o9 § MR od ot gor el 8 | 518 a9 S 3R BREH
el B A AR el B a1 I T8 81 U1 & 8 | R GHE H SIS, DA, BARYR
SR =T Sfel AT RN & fUseT & e MY & i o © | Sfafd 91 ari forali
B e B D SR S Uosw & g anR el § ff € | afdd wR e
ot &7 srgem MY & ofdia Wit 72 & |

31 gRY ® b R f7el b1 Wt fUwer & srger [l & siavia wnfirer far sy |
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(xiii) Need to provide adequate compensation to farmers whose land has been
acquired for Delhi-Howrah Freight Corridor Project in Fatehpur
parliamentary constituency in Uttar Pradesh

3t S AW (BAEYR): WX GAGH &F BagR ¥ fSeel-8las] X e HRISR Yo oR
T T | 39 A8 XA s B AU AMI S WRA Ud UM & HAlARIH Bl HU & gRI
FHIAT A1 @ T IR I& Yeld Uroide & fory fmami &1 Iusis, SHH &1 iftwreor fean
g | Al @ SUSTS SHF &1 qeiash dgd & &F MaiRa fear @ g | el &
AT & W0 H U [hed PO g-RI & w0 H & W 8 | 9 78 X oAlsd & A0 I T8t
ReTd DI WIIET BN U fHAMIT T A JHAM B b HRU ITH HIH! A9 & | BlsyR
&3 U X AT # AN, PR, WA AR IeRMYR AR XA B1eh =2l d8 Bl & o g
®IChl H BHI SMH a1 &1 & 9T I8 @rgd & Ao 4 o &1 [RAfG 3k 6 wRe @
SR, 39 SEd g 39 WMl W Y Yo AR fas @1 i ey Sm @) srerw sragadd
2| BIEqR WA H WIChHM T 4 & ddl DI Hal [HAT S, TAD ©IchHMEl H S Tl Bl
31 AL BT AT S B AT SMMARHAAT & 1 ¥ fedpe Rasapt I 3fmernr wrdesi ot

AT DT 1T I |

T H A BRAT § 6 BABR SIS & (BTl DI eI S BT AT F&1
PR YUY g §Y TGSl [ BT Teq [ S Bl Fawll bl S F1 & I IRAR & U
e BT AT B JAR  XAd H b W & SR JAT XeAd 3feR fasii o1 fafor sifa frer
FRE S & AT IS T [ & W JATNY HRIAE B S|
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(xiv) Need to provide adequate remuneration to sugarcane growers in Sitapur
district of Uttar Pradesh

st el HIR aa (FraR@): R <1 fFaMl &1 <9 8 d1 89R <9 & 70 Hfaed
@R Wil W& MR 8 | i aiil &1 S W 3R B WAl BRI 2 | A, 3
AR <9 # faRyd: om0 # T FHal @ R i & ey vd wre &+ gE B
I T BT AWBN Yo T8 A T ET & | I8 9 ¢ [P AR <0 & fhAml bl Hiy
Jhia! By IR sanfs TR onfie & | o, 39 FaRIel & ifdRed e Uil
TR TR W T BB B AHeT ST B X 8, S 3T g ® |

<9 YIRS SR U I B dgdlel R, Seue AR (S0.50) H MG SR
SATERQR W YT AT Al & gdgdi gR1 T @RiE Wbl T fHAEi B WY 7 bR 44 &
BT ATl DI & ST @ T AR A AT el T W Y b HegH A fHAE 4 pA
BT TR T Wear Al o1 [aiRa e w® 7= St FRar B € | 39 IBR 4 T
fepami &1 9t 3nferes 29T fhan o @M §, Fo BROT SH Wi ST AT g |

3 W WHR ¥ R © 6 98 3 & 77 fhami fa¥vas So%0 I & SR
AR # IS R STareRyR H RRrd = firetl g1 =11 fhami @AY = @i udli a
Syl YRR HRarhR I© SMYH MU I o [HY S g AaeID HRIATE! BN |
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(xv) Need to stop land erosion caused by the river Ganga in Danapur Sub-
Division under Pataliputra Parliamentary Constituency, Bihar

W, O TE Aed (Tefogy): # SR yEs fRuwRn, uedr ([9BR) & IR, e,
YHRYR, BAYR, BIGHED, YMIYR, HH A1 YHYR Tdfede, e, Blavad, dand e,
TR, RS, IRIRED, AR, o, AfheryR, Fesell, dell, IaRici iR Uebiferar &
# I TN B 989 B HRU B W® YT Hed B FE H Dard WHR B & e @med §
|

TR yde WX fafes & ureeliga # ol © | SWad Wldl B Sfardl Hd qarsd
TR ¥ W B 3R 7la & S dad HN W & meRa 7 | I8 g I ang

IUSTS & | TR & Herd A ATH0 AT BIBT WA © 3R TR, A &< ATl WM & Held

I g9Ifad 81 B & AT 8T Bl STl BT BIh! BioAsdl Bl ATEAT BT Tl © |

# 39 W9g H SFIGR SJHSH URNUBRI B Uh RUC & IN § [T DI A BRI
el § s R IR &3 # e &1 we@ &1 gar € RN Ja @ fog smawrs
T HRAT AT AARH & | Herd a9 g 9 dioay e ¢ |

T S & RT Hed 8 | SR ST e U & a1 A orTe fawenfud @1 <@ € |

3T I ST e HAl | SIR™ § 6 §9 W A& B GR1 B T B Bl gud
AdH T G4 v & gl &1 smavas  fAew < oy a8t &) Sar gEwy g
SRgH gt et faar da |
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(xvi)Need to protect and conserve Thatte Nahar in Aurangabad district,
Maharashtra

it dgdid WY (IRTETE): N AT & AERIG & JIREE et & AR TR | qrde
e TR T | U TR BI UIY 1S 6 F 7 fhaHiex oidl iR & 8 W 12 §9 T 3R A
g A 20 P A T | WRAT YR Faeu | U SfegE fadie 22 fideR 2009 @
HEH A 30 TeR DI DHad WA WA b w9 A Ry fhar e d8d 3 ¥ AR Hie”
3R HE FE 5 F 10 Hex B g W A0 B @) Al TE 8, WY R R Fder
H 4T HTATAT 3 A B 100 HIe [T ATRAT 7 FOId SR S T9dhT A T/ qTel 25
BOR URARI B! qATEe] Bl Waxl 8 T4 & | 3Meed &l I 8 (& gob Far & AfdR &
e ARIGT YRIcd A& < qarl & b oee TR Bl AR B & HdY H Plg AT
ST T8l & TS B 3R T 8 3 IRIT VRS R & w4 H 9Ifvd fFar T g | Uh 1S
I & 5 T a_ER # T8 @ § iR g R e TR Bl WA R B gar ax
@ T T W iR ARt A @ ©

W WHR A Ry 2 5 15 39 e 9 I e o fod e TR 3l
WRfA fpam SR iR 9 e} & ST Ie1 ATl 25 TR URAR & awrdci &l 1 Bl
JHA T 8 SR AT e TeR B WRE F B Gdy F S Fe 3R WeE § Iwh it )
fepan S |
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(xvii)Need to address the problems being faced by tenant farmers in the
country particularly in Andhra Pradesh

SHRI M. VENUGOPALA REDDY (NARASARAOPET): I would like to draw
the attention of the Government regarding the dire need to take steps for the
overall interests of the tenant farmers not only in Andhra Pradesh but all over the
country.

The House is well aware that even though the Gram Sabha approves the
holdings of the farmers’ lands belonging to tenant farmers, the banks are rejecting
their applications in sanctioning the loans for unknown reasons. Banks are failing
to recognize the real tenant farmers and are also insisting for documents transacted
between the land owners and the tenant farmers to avail the loan. Already, the
lack of land reform in Andhra Pradesh at the gram sabha level makes the plight of
tenant farmers who account for a third of the farmers in the State worse . Tenancy
farming has grown and there are more than 40 lakh such farmers across the State.
Most of them are debt ridden. The few rights that they enjoy are inadequate. They
account for a large number of farm suicides in the State and drought is also adding
to their woes. Even when compensation is paid out for crop losses, the same is
grabbed by the owner whose land the tenant has leased for farming. Getting loans
from banks is a tiring and cumbersome process. Tenant farmers have little
security of tenure. The commissions set up for this purpose have made major
observations and recommendations relating to this group earlier. In practice, the
Government. has done nothing about them. The actual loan figures announced by
the Govt. of A.P. are not matching with the loan figures given by each bank during

the last four years.
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I, therefore, request the Hon'ble Union Ministers for Agriculture & Finance
to kindly intervene in the matter and initiate necessary steps to overcome the
problems being faced by the tenant farmers at the field level not only in A.P. but
all over the country in the coming kharif and rabi seasons by preparing a
comprehensive policy and amending the existing laws related to agriculture and

banks at every stage.
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(xviil) Need to ensure adequate supply of power in Bihar

N TeFe fE (FRR): el @ o & Fad (TR & 19 sfger § g9 gu & | fEr
T & o S uaE W smafed fastelt @) ey W o we ¥ Wl @ud & fog @t o
T2 | 38 foret arel 5w & el gemerd | A1 f[aStelt &1 9 e taed & fofg W wsn
U1 R W@ 2 | Wl & fog a1 fastell o1 <9 ff siwa © | STgl iy srelerawer darel i
¥ Sucre [astell # 4 40-45 Uierd Wil & fou & Sl § 981 BN g4 sy [98R H 3ia
15 Tfe & 0 A sl Wt & fog @ S g |

[ISTell @t 1 BT YT B W A1 Tid gd Wil & (oY o RIBHR ST o &
BHRU AN DR A e ® oy faae € | w57 d 25,000 W 3D FHBER A &
ofta T fegiieRer Ao & ded [edied AR Al § SRBER & 3Wa H SR
e & | e H BT T3 fSTel g @1 ity R, S vd dEiRe dr et
A 45 gfoerd ¥ 3fdw g, Bt B

Hhe d9 R 9g ST & 94 DHard &3 I 3MYfd 8 arell fdoTell qIerl § diaa &
| W ol qIEd B Sl § | gl 9erd W f98R Sy Bl WS B dTell [dSiell BT HuHIa
fA8R 5T B AT DI ST TS 61 & | 48R ISy BT U SATeA Y 7 | Bl oH e
TaR I s9fory de o) R 7 fER o= g a8 ) i e @t 98
a1 XeT & ORIl goIRUIE 158 Y SIell Bl Sell TS X6l & | Do yas o faorelt smyfd
fafr SRl & vt 92 B W RS T | IST B IR B R B A AR DA WRER A
TEl S AT 10.50 BHRAS DI AMETG! dTel ST Dl IR G BRAT FHT B ST |

TR R 2003 & T&d Ba AR I8 H T FEAN B AR TR A AR BH5 3701
3T YT oraT B AlMG AR W g4 B8R IS B AN B jEq frel JA1 fHAEl B BN
arelt &l & 9 S 9 |
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the
23 April, 2013 at 11 a.m.

14.02 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday April 23, 2013/Vaisakha 3, 1935 (Saka).
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